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LAW AND JUDICIARY DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk,
Mantralaya, Mumbai 400 032, dated the 20th June 2018.

NOTIFICATION
MaHARASHTRA CiviL CourTs AcT.

No. EST. 2018/CR-56/Desk-XIl.— In exercise of the powers conferred by Sections 21, 22A and 23
of the Maharashtra Civil Courts Act (XIV of 1869), and of all other powers enabling it in this behalf, and in
partial modification of all the earlier notifications issued in this behalf, in so far as they relate to the Court
of Civil Judge (Junior Division) Rajura and the Court of Civil Judge (Junior Division) Korpana, subordinate
to the District Court, Chandrapur, the Government of Maharashtra hereby, with effect from 23rd June
2018, directs that,—

(a) there shall be a Civil Court at Korpana, Taluka Korpana, subordinate to the District Court,
Chandrapur in Chandrapur District ;

(b) the said Court shall be presided over by the Civil Judge (Junior Division), who shall hold
his Court at Korpana ;

(c) the Civil Judge (Junior Division), Korpana, shall have jurisdiction to try all the suits of Civil
nature as defined in Section 24 of the said Act, the subject matter of which does not exceed in
amount or value mentioned in the said section 24, except in the suits, the cognizance of which is
either expressly or impliedly barred ;

(d) the local limits of the ordinary jurisdiction of the Civil Judge (Junior Division), Korpana,
shall comprise of the villages situated in Taluka Korpana of District Chandrapur, mentioned in the
Schedule appended hereto, which were heretofore included within the local limits of the ordinary
jurisdiction of the Civil Judge (Junior Division) at Rajura, shall be excluded therefrom ; and

(e) the civil cases arising out of the villages mentioned in the Schedule, being filed and pending
in the Court at Civil Judge (Junior Division) at Rajura, shall stand transferred to the Court of Civil
Judge (Junior Division), Korpana.

SCHEDULE

List of villages excluded from the jurisdiction of the Court of Civil Judge (Junior Division), Rajura and
included in the Jurisdiction of the Court of Civil Judge (Junior Division), Korpana

Sr. Name of Sr. Name of Sr. Name of Sr. Name of
No. Villages No. Villages No. Villages No. Villages
1) (2) 1) (2) 1) (2) 1) (2)

1 Gadchandur 11 Lakhmapur 21 Ekodi 31 Injapur

2 Thutara 12 Kukudsath 22 Danoda Rith 32 Virur Gadegaon
3 Uparwabhi 13 Nimani 23 Tamashi Rith 33 Gadegaon

4 Khirdi 14 Nokari 24 Nanda 34 Sonurli

5 Dhamangao 15 Bhoyegaon 25 Awalpur 35 Karwai

6 Bakhardi 16 Bharosa 26 Pallezari 36 Palgaon

7 Karwa 17 Jevara Rith 27 Asan Bu. 37 Sanogoda

8 Dhunaki 18 Irai Borgaon 28 Asan Khurd 38 Hirapur

9 Pimpalgao 19 Borgaon 29 Wadgaon 39 Kavithgaon Rith
10 Bibi 20 Jaitapur 30 Zulbardi 40 Nandgaon
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1) (2) 1) (2) 1) (2) 1) (2)

41 Kawthala 60 Hatloni 79  Chichkhod Rith 98 Sheraj Buyj

42 Navegaon 61 Tangala 80 Khairgaon Rith 99 Sheraj Khurd

43 Talodhi 62 Jambuldhara 81 Paradi 100 Pipari

44  Koradi 63 Yergavhan 82 Parsoda 101 Tambadi

45 Khairgaon 64 Borgaon Buj 83 Rupapeth 102 Gandhinagar

46 Korpana 65 Borgaon Khurd 84 Khadaki 103 Tulashi

47 Kanhalgaon 66 Dhanoli 85  Shivapur 104 Dhoptala

48 Kusal 67 Dhanoli Tanda 86 Raipur 105 Antargaon Bu.
49 Katalabodi 68 Piparda 87 Mangalhira 106 Shivnaranda Rith
50 Jevara 69 Kargaon Buj 88 Thippa 107 Zoting Rith

51 Akola 70 Wansadi 89 Durgadi 108 Chichnavegaon Rith
52 Chopan 71 Loni 90 Kothoda Buj 109 Naranda

53 Sawalhira 72 Matha 91 Kothoda Khurd 110 Wanoja

54 Mandava 73 Chincholi 92 Mehandi 111 Kadholi Khurd
55 Channai Buj 74 Belgaon 93  Govindpur 112 Borinavegaon
56 Channai Khurd 75 Ganeshmod Rith 94 Umarhira

57 Khairgaon 76 Deoghat Rith 95 Kodashi Buj

58 Kukudbodi 77 Paramba Rith 96 Kodashi Khurd

59 Kerambodi 78 Dahegaon Rith 97 Heti

By order and in the name of the Governor of Maharashtra,

A. S. KALOTI,
Joint Secretary to Government.



